Vides Confer via CISCO W

FIR Mo 11872015

P5S ; Haur Khas

L'z, 302/34 [PC

8L Vs Anil Kumar Yadav

02.06.2020

Present:  Sh, Pravin Rahul, Ld. Addl. PP for state
Sh.Tanveer Ahmed Mir & Sh. Sidharth Luthra, Ld. Counsel
for applicant
Fresant application has been filed by the applicant for grant of regular
bail,
it Iz cantended by the Ld.Addl, PP Ihat accused s already on interim
Bail since March 2020 which i due fo expire on 15.06.2020. 1 Is further
contended thal the regular bail application of the UTP is listed before the

regufar court for 20.06.2020,
Various submissions have been made by . Dafence counsel stating

that material witnesses have turned hoslile and are not supporting the case
of prosecution. It has further been contended thal more than 40 wilnesses

are to be examined in the malter and considering the present pandemic
COVID 18 situation completion of trizl would take long time. Hence, it has
been contended that the accused be admitted to regular bail.

On the contrary Ld.Addl,PP for state has opposed the bail application
and has stated that the nature of allegations against the UTP are grave in
nature and in any case he is already on Interdm ball at the present moment.

Heard, Considered.

A perusal of the facts stated in the bail application and In the reply
filed by the 10 it is clear that serious allegalions have been made against

the present accused. Further irespective of conlrary testimonias of matesial
witnesses, there are sufficient corroboraling/crcumstantial evidence which
require appreciation at the time of trial. Further some of the material
witnesses are yat ip be examined and even at this stage there is no ground
for admitting the applicant/accused to regular bail, Hence, appiication for

reguiar bail is dismissed.
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Pg 2
St Vs. Anil Kumar Yadav

Copy of the order be sent to the 10 as well as to Jail Superintendent

for intimation and be also uploaded on the site of the District Court.
Copy of this order be also supplied to Ld. Counsal for accused

{Ch%ngh}

ASJ on duty (South District)/Saket Court
02.06.2020

through e-rail.
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4] daa rence wia Cl bax

FIR No. 26002017
P3 : Hauz Khas
Uis, 384/304/34 |PC
St. V3. Tinku

02.06.2020

Prasant : Sh. Pravin Rabul, Ld. Addl, PP for siate
Sh. Hitesh Kumar, Ld. Counsal for Applicant

Present application for reguisr ball has been filed on behalf of
applicant Tinku.

Ld Defence Counsal submits thal accused is in JC since 2017 and
that accused was amesled after one month of the incident. He further states
that in the original FIR there is no description of efther of the accused or of
the motoreyche used in the offence.

Ld.Addl.PP on the olher hand submits that the present appiication i
second ball application of UTP. He further submits that previous involvarment
report a5 wall as good conduet report of the UTP may be called.

Ld.Defenca Counsel submits that the first bail application was moved

at the Initial stage and since then period of two years have elapeed,
Heard. Considerad,

1 previous in nt report of the UTP be called through O and

enaminati f laimant an & of irisl,

fime duct gl tha ba m
mcarmed Super Jail.

List on ("9.06.2020.

Copy of the order be sent Lo the 10 as well as to Jail Supermtendent
for intimation and be also uploadad on the site of the District Court,

Copy of this order be also supplied to Ld. Counsal for accused

through e-mail.
{ﬂh%gh]

ASJ an duty (South DistrictySaket Court
02.06.2020
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ugh o c nee wia CISCO i

T

FIR No.240/2018
PS : Safdarjung Enclave

s, 302 IPC
St. Vs. Benzi Tekhellambam

02.06.2020

Prasent : Sh. Pravin Rahul, Ld. Addl, PP for state
Sh. D.B.Goswami, Ld. Counsel for Applicant

Present application has been filed by the applicant for extension of
interim bail,
Ld. Defence Counsel submits that the accused is already on interim
bail 71 05.06.2020 and that Is why he has moved the present application for

extension of bail.
Al this stage, Ld. Counseal has been apprised of the fact that Interim

bail of UTPs have been extended by Hon'ble High Court fill 15.06.2020.
Therefore, Ld.Defence Counsel submits that he wishes to withdraw the
present application and does not wish to press the same at this stage. He
seeks liberty to file the same as and when required. He is at liberty to do so,

Interim ball application is disposed of on these grounds.
Copy of the order be sent to the Jail Superintendent for Intimation and

be also uploaded on the site of the District Court.
Copy of this order be also supplied to Ld. Counsel for accused

through e-mail,

{Cha ngh)
ASJ en duty (South District)Saket Court
02.06.2020
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Th h Video Conferance via CISC X

FIR Mo 364/2012

P53 : Fatehpur Berd
Lis 306/3a5/M419 IPC
St Vs, Deepak Kumar

02.06.2020

Present:  Sh. Pravin Rahul, Ld.Addl. PP for state
Sh, Ashwini Kumar, Ld. Counsel for Applicant

Present application has been fled by the appcant for grant of regular
ball.

It Is contended by |d. Defence counsel that the accused is in custody
for past & months and he has no direct finkicontact with the offence 2
alleged by the prosecution, He further contended that mera harassmend is
not an Instigation and as the chargeshesl has already been fled accused
ba admitted o bail.

Ld_Addl.PF on the other hand has opposed the bail application stating
that there is sufficient material on record polnting out towards the guilt of the
accused.

Heard. Considered.

A perusal of the incriminating material menticned in the FIR as well
as In the reply fumished by the 10 clearly indicate that the arguments made
by Id. Defence Counsel that mere harassment is not instigation is not
fenable. At this stage, there are sufficient allegations on racord pointing out
twards the incriminating circumstances against the accused, Hence, there
is no ground for grant of regular bail, application is dismissed,

Copy of the ordar be sent to the 10 as well as to Jail Supenntendant

for intimation and be also uploaded on the site of the District Court,

Copy of this order be also supplied to Ld. Counsel for accused

through e-mail.
(Chthg.Bigh)
ASJ on duly (South ict)/Sake! Court
02.06.2020
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Through Video Conference via CISCO Webex

FIR Mo B&/20

PS ‘Malviya Nagar

Uls. 368/3T0/366/ATEATT IPC

5L Vs, Barhunshishka Siyen @ MNeha

02.06.20:20

Prasent:  Sh, Pravin Rahul, Ld. Addl. PP for state
Sh. Bhuvneshwar, Ld. Counsal for Applicant

Present application has been filed by the applicant for grant of interim
bail.

Ag per praclics lzid down by Hon'ble High Court proseculnx is to be
joimed.

1D is directed to join prosecutrix on nesxdt date of hearing through videa
confarencing for submission on_ ball application of applicant/accused.

List on 04.06.2020.

Copy of the order be sent to the [0 as well as to Jail Superintendent
for infimation and be also upleadad on the sie of the District Court,

Copy of this order be also supplied to Ld Counsel for accused

_lhrnugh e-mail.

A mngh)
ASJ on duty [(South District)y'Saket Court
0206 2020
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Through Video Conference via CISCO Webex

FIR No.77/2020

PS @ Malviya Nagar

L. 366/368/370 IPC

S0 Ve, Drabhamon Phawa

Prasent:  S3h. Pravin Rahul, Ld. Addl. PP for state
Sh. Bhuvnestwar, Ld. Counsel for Applicant

Present appiication has been filed by the applicant for grant of interim

bail.

As per praclice |akd down by Hon'ble High Court prosaculrix is o be
|oined,

|0 is directed i jof ukri axt date of hearing through vid
conferancing for submissio ail application ligant/acey

List on 04.06.2020.

Copy of the order be sent 1o the 10 as well as 1o Jail Superntendent
for intiration and be also uploaded on the sile of the District Courl.

Copy of this order be also supplied fo Ld. Counsel for accused

echwgﬁis#%nhl

AS) on duty (South Districty/Saket Court
02.06.2020

through e-mail.
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Through Video Conference via CISCO Webex

FIR No.B43/2018
PS : Mehrauli

Uis. 307/323/506/509/354D/452 IPC & 25/27/54/59 Arms Act
5t. Vs. Manoj Kumar

02.06.2020

Prasant : Sh. Pravin Rahul, Ld. Addl. PP for state
Sh. Rakesh Kumar, Ld. Counsel for Applicant

Present application has been filed by the applicant for grant of intenm
bail.

Adjournment has been sought by the 1O to verify the fact stated in the
interim baill application.

10 is directed to mplete report revious Invelvement of the
accused on the next date, At the same time good conduct report of accused
be also called from Jail Superntendant.

Al the request of Id. Counsel for accused case be put up on
03.06.2020 as he submits that he has to move out of station on 04.06.2020.

Put up on 03.06.2020.

Copy of the order be sent to the 10 as well as to Jail Superintendent
for infimation and be also uploaded on the site of the District Court.

Copy of this order be alse supplied to Ld. Counsal for accused

through e-mail.
{Ch h)
ASJ on duty (South District)/Saket Court
02.06.2020
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Through Video Con nce via CISCO Web

FIR MNo.1728/2016

PS : Mehrauli

Uis, 302/34 IPC & 27/54/59 Act
5t, Vs, Dharmender Yadav

02.06.2020

Present:  Sh. Pravin Rahul, Ld. Addl. PP for state
Sh. Vinay Kumar, Ld. Counsal for Applicant

Prasent application has been filed by the applicant for grant of interim

bail.

Submissions to bail applicatien made by . Addl.PP for Stale.

Heard. Considered.

10 s directed to positively verify the factum of marrniage as stated in
the bail licati the matter i to be fixe 06.2020 hence
10 s directed not to seek any furthar time to verify the said fact and file the
report on the naxt date.

List on 09.06.2020.

Copy of the order be sent to the 10 as well as to Jail Superintendent
for Intimation and be also uploaded on the sita of tha District Court.

Copy of this order be also supplied to Ld. Counsel for accused

ASJ on duty (Seuth District)/Saket Court
02.06.2020

through e-mail.
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Through Video Conference via CISCO Webex

Regn. Mo 4252020
FIR Mo.Ta/2018

P35 ; Safdadung Enclave
W=, 2933097411 IPC
5t. Vs, Aas Mohd,

02.06.2020

Prasent:  Sh. Pravin Rahul. Ld, Addl. PP for state

Sh. Ravi Bhardwaj, Ld. Counsal for Applicant

IO 51 Ranbir Meena i also peesent through video
confarencing

Present application has been filed by the applicant for grant of interim
bail.

Repen was called from Jail Superintendent in terms of previous arder
alongwith the custody warrant. No report has been received from the
soncemed Jail Supstintendanl,

It is stated by k. Defence Gounssl that this application is pending
since 36.05.2020. He further submils that earlier &lso an application was
moved before this courd wherain this court also verified that as per the report
of the |10 accused 5 not In cusiody in the presant FIRL The said onder was
handed sver to ld. Defence Counsal. Howaver, despite the said fact aceused
was not released from jail.

Submissions to bail apphicalion made by Id. Addl, PP for State.

Heard. Congadanad,

Today again mo report has been fumnished by concemed Jal
Superintendent, As per Ld. Defence Counsel accused is unfairly
incarcerated In jall and has mol been released deaspite he reporl gven by
{he 10 that accused & nol arrested in the present FIR. Hence, 103 i danscied

scally ver i 2 i
taking the: copy of presemt ordas,
her above co il i dent be b
1o the police of the concemed DG Prison for intimation and necessary
acticn ag it i i thai none of the reply are bein i a Jail
Superiniendent leading to undue delay in disposal of the bail applicalion.

(.

o
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Pg 2

5t. Vs, Azs Mohd.
Acknow office of DG Prison be also called in thi
matter for the next date,
List on 05.06.2020.

Copy of the order be sent to the 10 as well as to Jail Superintendent

for intimation and be also uploaded on the site of the District Court.
Copy of this order be also supplied to Ld. Counsel for accused

through e-mail.

(ChetnZ Sipgh)

ASJ on duty (South District)/Saket Court
02.06.2020
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Through Video Conference via CISCO Webex

Regn. No.426/2020

FIR Mo.265/2012

PE : Fatehpur Beri

Wis. 3021452 IPC

St Vs, Maninder Singh @ Kale

02.06.2020

Prasent : Sh. Pravin Rahul, Ld. Addl. PP for state
Sh.Luv Manan, Ld. Counsel for Applicant

This interim bail application has been filed by the applicant/UTF
Maninder Singh @ Kale stating that he falls within the criteria laid down by
Hon'ble HPC as per Minutes dated 18.05.2020.

Submissions o bail application made by |d. Addl PP for Stale.

Heard. Considered.

Reply has been received from 10 S| Pravesn At who submits that
complete address and police station of accused and his parents be provided
to him so that nacessary verfication can be conducted as he could not trace
out the correct address of accused or his parents. Ld. Defence counsel is
requested to do the needful.

10 i=s dire il le=te alled report alon 3] reyvious
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Through Video Conference via CISCO Webex

Regn. No.426/2020
FIR Mo.265/2012

PS5 : Fatehpur Bes
Wis, 202452 IPC

5L Vs, Maninder Singh @ Kala
02.06.2020

Present ; Sh. Pravin Rahul, Ld, &dd, PP for siate
Sh.Luv Manan, Ld, Counsel for Applicant

This interim bail applicaion has been ffed by the applicant/UTP
Maninder Singh @ Kake stating that he falls within the criteria laid down by
Hon'ble HPC as per Minutes dated 18052020,

Bubmissions o bail application made by Id. Addl.PP for Stale.

Heard, Considerad.

Raphy has bean received from 0 Sl Preveesn Atin who submits that
complate address and police station of accused and hiz parents be provided
o him sa that necessany verification can be conducied as he could rot trace

oul the correct addres: of accused or his perents. Ld. Defence cowngsad is
requested o do the needful.

10 k= directed to file complete detslied re i} h

. gxi date of
from the concerned

Jall Supenntendent for next date.
List on 06.06.2020.

Copy of the onder bé senl 1o e 10 as well as to Jail Superintendenl
fesr ivlimation and be also uploaded on the site of the Disfrict Court,

Copy of this onder be also supplied 1o Ld. Counssl for accusead
throwgh e-rmadl,

i i)
A3 an duly (South DistrictVSaket Courd
02062020
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Through Video Conference via CISCO Webex

Regn, Mo, 3552020
FIR Mo 28172019
FE : Mehrauli

s 363 IPC

5t Vs, Akash

02.06.2020

Present:  Sh, Pravin Rahul, Ld. Addi. PP for state
Sh. Awijit Singh, Ld, Counsal for Applicant

Present application has been filed by the applicant for grant of inlerm

bail,
Ld. AddLPP for State submite thal in the earier ordersheet |d.

Defence counsel pressed for regular ball and now he slates thal present

application be considered for interim bail. Mﬁt@ﬂﬂﬁ!

10 Sl Nazma aiso present through R-'Iﬂ:au conferencing and states
that despite best efforts prosecudnx i not willing to join procaedings.

Today report as regard the medical condition of the accused in lerms
of omder dated 26.05.2020 was called from the concemed Jail
Superintendent but the same has nol been recelved again. Let conduct of

concemed Jail Superntendent be brought to the nolica of the concemed

B for ntimtion snd ion. Fres| |

order dated 26.05.2020 be called from the concemed Jail Supearintendan

10 for the pext date.
At this stage, |0 submits thal he there is no previous invohvemnent of

accused apart from the present case. She submits that she would file a

written reply in this regard on the next date.

List on 06.06.2020.
Copy of the order be sent io the 10 as well as to Jail Superintendent

far infimation and be also uploaded on the site of the District Court.

S

N
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Copy of this order be also supplied to Ld. Counsel for accused

through e-mail.
{Chatna@f%/

ASJ on duty (South District)/Saket Court
02.06.2020
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Th Video Conference via CISCO Webe

Regn. Na.11/2020
Civil Suit

Rakesh Panwar & Ors. Vs, Mishant Panwar & ors.

02 082020
Present:  Sh. Saurabh Sharma, Ld. Counsel for petitioner

Me report 25 regard the service of defendant through speed post!
amail eic. has baen filed in the presem matter.

A0 Admin is directed to do the needfil in this regard and file report
positively on the next date.

List on 05.06.2020.

Copy of the order be uploaded on fhe sila af the District Courl.

Copy of this order be also supplied to Ld. Counsel for accused
through e-mail,

(Cheat )
A5 on duty {South District)/'Saket Court
02.06.2020
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Throu onference via CISCO

FIR Mo.317/2018

PS : Hauz Khas

Uls, 394/395/397/411/24 |PC

S Vs, Tarun Kumar & ors. {Rohit Kumar)

02.06.2020

Prezsent:  Sh. Pravin Rahul, Ld, Addl PP for state
Sh. ML Chaudhary, Ld. Counsel for Applicant Rohil Kumar
gubm he _wi  La] £ im I
lic:ati far re hail. d.

L Addl. PP submils that accused is involved in two olher cases and
hence he doas not fall within the criteria laid down by Hon'bsle HPC.

On the other hand, id. Defence Counsal states that accused s in
custody since 20168 and has already been admitted to bail in another case
however he is at present lodged in Faridabad Jail. It is further submitted by
id. Defence counsel that present application has been filed on medical
ground stating that accusad s an acute diabetic patient and ha is taking
regular treatment for the same.

Heard. Considersd.

List on 09.06.2020.
Copy of the order be gent to the 10 as well 85 10 Jail Superintendent

Earidabad Jail for intimation and be alse uploaded on the site of the District

Court.
Copy of
through e-mail.

thiz order be also supplied to Ld. Counsel for accused

ol
ASJ on duty (South DiStrictySaket Court

02.06.2020
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Thro o Conference via CISCO Waebex

Regn. No.404/2020
FIR No.4572015
PS : Malviya Nagar
Ufs, 3071347 IPC
St. Vs. Sajid Al

02.06.2020

Prasant : Sh. Pravin Rahul, Ld. Addl. PP for stabs
Sh. Yogesh Keushik, Ld. Counsel for Applicant

Present application has been filed by the applicant for grant of intarim
bail. Ld. Defence Couwnsel submits that the case of the UTP 5 coverad by
the criteria laid down by Hon'ble HPC dated 18.05.2020,

0 51 Ravi Yadav from PS Malviya Nagar has furnished his report
regarding previous involvement of the UTPaccused Sajid Al

Ld Addl PP submits that for the past three datas of hearing prasen
application is adjourned on account on non racaipl of good conduct repor
as well a3 medical report of UTP from concemed Jail Superintendent.

Heard. Considerad.

Reply of the 10 also perused as pef which thera is no previous

involvemnent. As no report has been received from 1he concamed Jail

Superinlendent for the past 3 dales, 10 g direghed to physically visit the
MMMMWMH

e riim
List on 04.06.2020.
Copy of the order be sant fo the 10, Jai Superintendent as wed as 1o
O Prison for Intimation and be also upleaded on the site af the Disirict
Courl.

(e
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Fg.2
St. Vs, Salid Ali

Copy of this order be also supplied to Ld. Counsel for accused

through e-mail,

{Cheln 1)
ASJ on duty {South District)/Saket Court
02.06.2020
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Ihrough Video Conference Wab
Regn Mo 437720 via CISCO Webax

FIR MNo.387/2017

PS ; Safdarjung Enclave

Uis, 279/337/2054/307/302 IPC rw section 185 of Motor Vahicls Act
St Vs, Rohit Krishnan Mehnta

02 08.2020
Present : Sh. Pravin Rahul, Ld. &ddl, PP for state

A letter put up before the undersigned through whatsup from the Jail
Superinlendent Central Jall No.4 from Deputy Superistendent Jail No.4 as
a clarficatory communication has been recehwed regarding from Depuly
Superintendent Jail No.4 as regords the complete ufseclions, dale of
surrander with respect to accused Rohit Krishnan in case FIR no. 387/2017,
PS5 Safdarung Enclave,

In this regard on the bail crder which was passed on (1.08.2020
reply has been called from the 10 as per which 10 has clarified thal the
accused i in custody wsec, 279/337/295A/307/302 IPC rw sechion 185 of
Motor Viehicle Act, Hence, it is clarified that accused is in cusiody wisec.
270/337/205A/307/302 IPC rw section 185 of Molor Vehicle Act, FIR
No.367/2017, PS Safdarjung Enclave and on aczount of typographical efrar
in order dated 01.06,2020 the u/sections be cormactad and read as above.

EMca clarifi accusad b LIGES.
P ) o ion 186 icls Act, FIR
Pdin. 17, F jiun lawa.

Copy of the order be sent to the Jail Superintendent, Central Jall No.4
for intimation and necessary aclion and ba alse upitaded on the sie af the

District Couwrt.
Copy of this order be alse supplied o Ld. Counsel for acocused

through e-mail.
(Che

)
ASJ on duty (South Districti/Saket Court
02.06.2020
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